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17.2.94.' Learned counsel Mr J.b.

Sarkar moves this application .

This P~ication is in

forms and e,
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on behalf of applicant Shri S,
‘Baxla praying for direction on
respondents to supply copy of
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e - , ‘documents described in 51.40.1
ST w12 af list of documenks dateM®’
,k9¢13;§;3\00*\ v 29,5,92{Annexure~E). It is com-
Y 1. ' plained that the inquiry officer
1?%;7 | _ . S ' haé submitfed report QF the disci-
i+~ plinary proceeding without supp~
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lying these documents to the
1. -applicant.
List on 23.2.394 for conside=-
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' ration of admission and order
x:j .in presence of learned Railuay
" o bOUﬂSGl Mr B.K.Sharma., .
6;9‘ iy | i . Heard Mr Sarkar for interim
’ : i - order. Pending further order in
| i . this application, the discipli-
‘ ‘ nary authority respondent Nos.1

and 2 are directed not to proceec
with any action on the report of

the inquiry officer.
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Let copy of this order
be furnished to the counsel
of the parties.

BY ORDER
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'-LearnedA00unsel-mr J. L Sarkar
files petition an behalf oF appli-

cant praylng to ulthdrau thls

application’ ulthout preJudlce to
the right of the applicant in

| view of his two representations

dated 18-2-94 on the subject
relating to the disciplinary
proceedings, Application is
allowed.to be withdraun without
prejudQngto thaAright of the
applicant. and representations
submitted by him.

Application is disposed of.
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